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IN THE CENTRAL ADMINISTRATIVE TRIBU
NEW DELHI

O.A. No. 11 4/9 2
T.A. No.

Shri yirenc'er

Shr i V,F,S harma

Versus

lininn nf India

nrs. Awnish Ahlauat

CORAM

The Hon'blcMr. J.P.SHARPIA

The Hod'Wc Mr. 3. GuR Ub ank ar an

199

DATE OF DEaSlON 1&.B.92

Pelitioner

(j)

NEf-iBER (A)

Advocate for the PetitioDcr(s)

Respondenl

Advocate for the Respondcni(s)

1. Whether Reporters of local papers may be allowed to see the Judgement
2. To be referred to the Reporter or not ?
3. WheUier their Lordships wish to see the fair copy of the Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

JUDCEfltNT^O^/VU

Tills judqenent was deliusred by Hon'ble 3}-ri I

J.P.Shaima, nember (3)

Je have heard the learned counsels at lennth. The

learned counsel for the apclicant has poinied to a judoement

given in OA No. 31 07/91 by the Princioal Bench rated 27.11,199i

in the case Bal Kishan and otfiers Ms, Union of India. That

O.A, uas disposed of with tt'ie follouing directione:

l) The respondentsaie riirected to take a decision
on amendment of the Recruitment Ruler uithin a
period of three months, failing uhich they should
qiucm an opportunity to the applicants along uith
otht:r candidates sponsored by the Employment
Lxcnange, to be consirered fox the appointment
against regular nosts;
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2) Till ?ueh regular appoitments are made, kjie,
^ applicants shall be retained in their respective

A, posts of Choukidars/Caretakers,

3) Even after regular selections have been made,
the names of the remaining applicants shall be
kept in a live register so that they may be a
absorbed in future temporary/regular vacancies.

1991 ^
By order dated 17th Decamber^^passed by the '•^looiplanary ^

Authority the name of the applicant is mentioned as Uijender
di s

Singh uith designation as Caretaker for^continuance in service

along uith eight others, some of them were also working as

care^kers and others as Choukidars. These persons are

Bal Kishan, Rajender Kumar and five others. Bal Kishan

has filed an application along uith some other persons

referred to above, in bhich the direction has been issued^

quoted above. Shri Rajender Singh, uho is also affected by

this impugned order dated 1?th December, 1991 a^ serial number

8, did not join as an applicant uith Bal Kishan and others

^ in OA 3107/91 and has filed a seperate OA 23/92, uhich came
for hearing before the Principal Bench decided on 26th May, 19 93

whereby the Bench has ordered " as to why this application

should not be disposed in terms of the final order passed

in OA 3107/91 . Ue direct the r espondents to comply with the

. directions given in OA 3107/91 in the ease of the Petitioner

.•

~ 2. The present applicant t/irender, whose correct

name is also l/irender, but mentioned in the order as Vijender

Singh,^has been confirmed by the learned counsel for the re<:-

pondents on instructions from the departmental representative^
which

also claimed the same benefit, have been given to the
\

other similarly situated employees working in the directorate

of Social Uelfare mentioned in the impugned order dated 17th

December, 91. Ue have gone through the judgement of both the

OAs referred to above and find that the same counsel for the
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respondents

the present I

3.

be dona. U

a.GlJRUSANKARAN
(»lEr^B£R (A)
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/ \~/4 ^ .V
vnish Ahlauat appeared. She is appearirvo^in

/

also,

1 should not only te-#o,bvt the same^baa to
to

o subseri be/the v/ieu taken by the Principal

/Ote-iw

Bonah in oom4 to the conclusion in the abowe 0A4 In ui eu

of that ue dispose the present applioation with the

direction to^he respondents that applicant also be given

the same benefit as has been agreed or likely to be given

to the similarly situated caretaker/choukidars mentioned in the

impugned order dated 17th December, 1991, This OA is, therefore,

disposed of. No costs.

3.F.SHARP1A
PIEretlR (3)


